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SUPREME COURT OF INDIA
NOTTFICATION
New el e Sth Muy, 2013
GSR M6IEL—In excroise ol the powers comterved by elimse 1 20 al Article 146 o the Constiusion rewd with
Rule Bofthe Supreme €oum Cicers and Servamts (Condisions ol Servics and Canduct) Bules, 1960, the el ustice ol
Db egeby oibes e Todlowing amandimente o e ivd Reles

1o The tollowane besabatinted in Column No.os and 5 Methodof Recrmitment and Expenenee mgamst the post
o Cotiet Master (Shorthand ) - Category Noo 27 and i Column Noc 4 - Method of Recoiniument against the post of Semm
Persionyl Assistant  Coteginy Noy, 37

Column Nos. 4 and 5 of Category Mo, 27

Method of Recrutinent Ly perience
4 3
By Direel Reeryitment Mitimum 5 years regulur service in the cadre of Private Seeretary/Senior PAS
0Ok PA/Senior Sienographer in Government/Publie Sector Lindertakinps/Suuuiory
Buodhes.
By Pramorion from imongst Semor Mitmuom 3 vears repular sxepvige or 3 veurs eollecuve regular serviee in the

Parsomal Assistamts/PS to Additional  cadies of Semorn Personal Assistunt/PS to Additional Registrar/PS 1o Registran
Registrar/PS (o Registrr subjeet ta

dualitying m bintited Departmentil

Fxamination

Colmn No.4of Category No., 37

By Direct Recowmment
L
By Limited Departmamital Exammination
[N F S A LSCA) 1]
[y Order
RAVINDRA MAUTHANI, Kegistra

I*Ennibeid 1 Dbt Alaoavud s Chiakihrmnioing a1l LIbE Piee, B0y Kabill  MEvipoed - Sew Dell 1T
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No, 306G NEW DELHL SATERDAY, OCTOBER 5, 201L/ASVINA 13, 1935

SUPREME COURT OF INDIA
NOTIFICATION
SNew Delhi the st Octaber., 200 3

GS.R. 67THEL—In exercise of the powers eonferred by chise (23 ol Anicle 146 of 1he
Constitiion read with Rule 3 of the Supteme Court Officers and Servants (Conditions. ol Service and
Conduct) Rules, 1961, the Cluel Justice of India hereby ke the following amendments 10 the said Rules -

I The follow mg be substied m Column No, 4 Method of Reeraivment against the post of Personal
Assistant - Category No. 4

Column No. 4 of Category No. 41
By Direct Reeruitmenl
(R
By Limited Departmental Examination
| Moo b 34200 3-SCA]
By Order

MUK HANIURAL Registrar tAdmn. )

1286 GHOLS

Pramted s fie Manmgey Govermment of Tndin Press, Ring Ramd, Muyapian, New Delhl-1 10064

vt Pubbished by thie Conmrollerof Pabbcattons, Dol § HgS 0



